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CENTRAL IIJJBTRATIVE TRIBUNAL 

:1 	
BENCH, 

CBLBI SHEET 

s

t" Cc An/ 

r 	 'OCi t(S) 

of Bke Rospond enS 

ABVUC3tr fcii the Applicant 

Cur1seI for the 	jJj/ CCGS.C. 

F C ol OT B 	 D JAT B 	OPD ER OF THE T P I CNN AL 
fr 

:27.2.2004. 	Heard Mr. S. Sarma, learned 
I 

counsel for the applicant and also 

Mr. M,K. Mazumdar, learned counsel 

for the respondents. 

/ 
Issue notice to show cause as  

/ 

	

	
1 to why the application shall hot be 

admitted. Returnable by four weeks. 

List on 30.3.2004 for adjssjo-

n. In the meanwhile, the respondents 

are directed to collectthe normal 

licence fee from the applicant. 

Manber (A) 
rnb  

2-f2 



O.A. 49/2004 	J 

6.4.2004 	Heard M, U. Da', 	learned 

counsel for the applicant and also 

Mr. M.K. Mazumdar o  learned counsel 

for the respondents. 

The application is admitted, 

returnable by four weeks. 

- List on 	21,4.2004 for orders. 
15cat  Interim order dated 27.2.2004 shall 

S 

continue. 

Member (A) 
mb 

i.6T.2004 	 Four weeks time is given to the 

applicant 	to 	file 	rejoinder. 	L,ist 	on 

22.6.2004 for orders. 	 • 

L 

/c 
mb 

200.04o. 	 Present: The Hcn'ble Mr,K1 V 

Sachinandan, tTtLdjcial 

Menb.r 
The }bntble Mr.K.V.rahla. 
dan,Anjnistratjve Menber 

c 
f2 0" 

10  

When the matter eae up for hea.. 

ring the learned cotinsel for the 

applicant submitted that kebas 

received the copy of the counter 
affidavit bu?she wants to file 
rejoinder.iLet' 4t be done within 
two weeks. Post the se before 

Division 3ch. 

Im 

QA1.4. - 	1. 10. 2004 
' 	 v  

0 3 	cJ3 Lc 
>7 a  

•co. 

On the plea of lea$rned counsel 

for the applicant, list on 5.11.04 

for hearing. 

S. S 
 V__ 
~M~mb 

Manber (A) 



o,A. 49/0Q4 

oes 	thc RegiSt 	
tate 	

t 	ia 	- 	-- 

: The l3on'ble Mr. K.V. Prahladafl, 
Mnber (A), 

is ready for hrn 	 Mone for the parties. List on 
Case

10.12.2004. 

X 

Member (A) 

rnb 

14412.04. 	Ms,U,t*s learned counsel for the 

applicant is present. None for the 
respondents. The learned counsel for the 
applicantL $tates that she will inform 
the learned counsel for the respondents. 
stand over to 15.. 12, 04. 

in Vice—Chairman 

15.12.2004 	Present: Hon'ble Justice Shri R.K. Batta, vice-Chairman 

Ms U. Das, learned counsel for 

the applicant and Mr M.K. Mazumdar, 

learned counsel for the respondents 

seek adjournment in order to place all 

rules applicable in the matter as also 

the order of allotment of the residence 

to the applicant. Stand over to 

9.2.2005 alongwith identical matter 

O.A.No.224/20 03  

Vice-Cha1man 

nkm 

09,02.200 	Present : The Hon'hle Mr. M.K. Gupta, 
Judicial Member. 

List on 10.02.2005 for hearing 

e±ore the 1)ivision I3ench. 

MernDer (J) 

mb 



O.I.49/2004 

10.2.05. 	Mjourned on the reiestof MsJ.Das 

learned counset for the applicant to 

11th Feb, 2005. 

H ern) 

'In 

11.2.2005 Present: Hon'ble Shri M.K. Gupta, 
Judicial Member 

Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

After hearing the learned counsel 

for the parties for sometime, list for 

further hearing on 15.2.0.5. 

Member(A) 	 Mem er(J) 
- 	 nkn 

4 
	

17.2.2005 	. 	 Heard both sides.at length. Order 

Oje'  ~be r ~(A 	 4ermnS

bb

j 

- is reserveth 

) 

	

6.5 .2005 	Sudgment pronounced in open court. 

, /.. 	 kept in separate sheets.. 

7Z.  

& 
e-' p 

The O.A. is allowed in terms of thec 

order. 

Member 
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IN THE CENTRAL AoAw?sTRATIv: TRIBUNAL 
xkXxX,cXxc 

GJWAWTI BCH GUWAWTX 

224/2CO31 49/2(X4 

DATE OF DECISIONQDs.QDs 

BajveeL.jJ1gh &Ar.__ 	Applicant( s ) 

Mr. S. Sharma at-A Ms. U. Das 	Advocate for the Applicant(s) 

VERSUS 

Union of India aM Others 
Respondent(s) 

Mr. M.K. Mazudar 	 Advocate for the Respondent(s) 

CORA: SURI MUKSH KUMAR GUPTA, MV1BEF1 (3) 

SHRI K.V. PIAHLADAN, MEMBR(A) 

Whether Reporters of local papers may be allowed to see the 
JudQement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 	rv' Judgement? 

Whether to be circulated to other Benches? -r 7 

UMR GUPTA) 

- 

0 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

rl 

ORIGINAL APPLICATION Nos. 224/2003 & 49/2004 

DATED THIS THE 6TH DAY OF MY, 2005 

SHRI MUKESH KUMAR GUPTA, MEMBER (J) 

SHRI K.V. PRAHLADAN, MEMBER (A) 

O.A. NO.224/2003 

Shri Rajveer Singh, 
C/o Shri Dhara Mal, 
Post Graduate Teacher (Economics), 
Kendriya Vidyalaya, 
Umroi Cantt, Meghalaya-793 103. 

(By Advocates Mr. S. Sharma and Ms U. Das) 

Vs. 

The Union of India, 
Represented by the Secretary 
to the Government of India, 
Ministry of Human Resources & Development, 
NEW DELHI 

(deleted vide Order dated 8.12.2004 in MA No. 125/2003) 

The Commissioner. 
Kendriya Vidyalaya Sangathan, 
18, Institution Area, 
Shaheed Jeet Singh Marg, 
NEW DELHI- 16 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan (R.0), 
Guwahati- 12 (Assam). 

The Principal, 
Kendriya Vidyalaya, Umroi Cantt. 
Shillong, Meghalaya. 

The Principal, 
Kendriya Vidyalaya, N.T.P.C. 
Badarpur, New Delhi-44. 

1 



i1 
(By Shri M.K. Mazumdar, Advocate) 

O.A. No.49/2004 

Shri NarOttam Jha, 
Physical Education Teacher, 
Kendriya Vidyàiaya, 
North East Hill UniversIty (NEHU), 
Shillóng (Meghalaya) 	 Applicant 

(By Advocates Shri S. Sanna and Ms. U. Das) 

Vs 

Union of India, 
• 	Represented by the Secretary, 

(Department of Education), 
Ministly of Human Resource & 
Development, Shastri Bhawan, 

	

• 	NEW DELHI-hO 001. 

The Commissioner. 
Kendriya Vidyalaya Sangathan, 

• 	18, Institution Area, 
• 	Shahed Jeet Singh Marg, 

• NEW DELHI- 16. 

Mr. S.S.Sahrawat, 
The Assistnat Commissioner, 
Kendriya Vidyalaya Sangathan, 

• 	.(Guwahati. Region), Maligaon Chariali, 
Guwahati-12. 

Mr. R.K.Gautam, 
Pnncipal, Kendriya Vidyalaya (NTPC), 

• 	Bàdarpur, New Delhi- 110 044. 

The.Prinôipi, 
Kendriya Vidyalaya, 
North East Hill University (NEHU) Campus, 

	

• 	Shillong -22 	 Respondents 

(hri M.K. Mazumdar. Advocate) 

OR! ER 

SHRI MUKESH KUMAR GUPTA, MEMBER (Ji 

Since the questions of law involved in these two applications are 

grounded on common facts, they are being disposed of by the 

present common order. 



• 2. 	The' questions of law involved are il whether a teacher of 

• Kendriya Vidyaiaya, who was allotted accommodation by the 

Kendriya Vidyalaya, Badarpur, New Delhi, is liable to pay damage 

rent on. being transferred and posted to North Eastern Region after .  

2 months of such transfer and ii) whether the employee of KVS 

transferred to 'North East Region will be eligible to retain the 

residence allotted by the KVS for the period prescribed by the 

Government from' time • to time. 

FACTS OF O.A. NO.224/2003 

I. . Shri Rajveer Singh joined Kendriya Vidyalaya Sangathan 

(hereinafter referred to as KVS' for, short) on 30.11.1981 and while 

working as POT, Economics, Ky, NTPC, Badarpur, New Delhi, was 

transferred to Ky, Umroi Cantt., Meghalaya , vide order date4 16th 

August, 2001. He was relieved on 17th August, 2001 and joined his 

:duties.at the new place of:posting on 11th September, 2001. While 

posted at Ky, NTPC, Badarpur, he was, allotted residential 

accommOdation No.6-A/Ill vide communication dated 3. 12.1996 by 

the Principal, Ky, NTPC,, Badarpur, New, Delhi. He submitted 

• représentátion dated 20th August, 2001 seeking permission to 

retain the said Quarter which was granted by the Principal, KV, 

NTPC, 'Badarpur under para 11-B, of 'Appendix-24 of KVS. 

Accounts Code stipulating the condition that the licence fee. 

payable would be one and half times of 'the normal rates. 

Subsequently, vide communication dated 14th June, 2002, he was 

directed, to vacate/surrender the Quarter in his possession by 30th 
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one made on 15 th  July, 2003, stating that since his children are 

studying in Schools as well as College and higher education facility 

S being not available at the place of his postmg and also for the 

reason.that his wife biPg a TB patient, he be allOwed to continue 

• to retain the said residential accommodation. Further more, it was 

pointed out that he was granted such permission as per facilities 

available for serving in North East Region under Appendix 24 of KV 

Accounts Code. The Principal, Ky, NTPC, Badarpur, New.  Delhi, 

vide communication dated 1st August, 2003 addressed to the 

Principal KV ,Cantt.:,:cohveyed that the applicant would 

• 	have to pay market rent with effect from 17. i0200 1 at the rate of 

• Rs3794/- per month besides electricity and water charges at the 

rate of Rs. 14/ - -and Rs. 2 / - respectively and the latter was directed 

to recover the amount of market rent from the applicant's salary 

with effect from 17.10.2001. Subsequently, vide communication 

:'' -Agut12O03. a revised rate of lIcenc 'fee as• 1l as 

statnient containing the amount recoverable from the applicant 

'was 
I ssued: by: the Principal, Ky, NTPC, Badarpur to Prindpal, Ky 

Umroi, as per whIch a sum of Rs.96,164/. was, required to be 

recOvered frorn,the applicant till -August 31st, 2003. 

PACTS OF O.A. NO.4912004 

Shn Narottam Jha, joined as Physical Education Teacher 

with KVS on 5 8 1974 and while working in the said capacity at 

NTPC, Badarpur, New Delhi, was transferred in public interest to 

KV, EAC, Upper Shillong (Meghalaya) vide 17th April, 2002 and 

• 	 accordingly joined his duties on 6th May 2002. He was transferred 	••• 

once again from the said School to Ky, North East Hill University 

-I 



/ 

/ 	. 	(NEHU), Shillong, vide order dated 11th  April, .2003. While working 

as Physical Education Teacher with KVS, Badarpur, he was 

allotted Government residential accommodation. No.6-A/N, BTPS 

Staff Colony. He submitted a request dated 23rd April, 2002 for 

retention of the said accommodation under para-1 1B, Appendix-24 

of Ky Accounts Code. The licence fee as per rules was paid by the 

applicant and accepted by the respondents till August, 2003. Vide 

communication dated 1st August, 2003, the Principal KV, NTPC, 

Badarpur directed the Principal, KV, NEHU, Shillong to make 

immediate recoveries from, him and also issued the statement 

containing the details of amount of licence fee etc. He submitted 

representation dated 1.11.2003 as well as 18.12.2003 through 

proper channels to the Chairman (Nominee) VMC, KV, NTPC, 

Badarpur and also met him personally. This meeting was disliked 

by the Principal, Ky, NTPC, Badarpur and he, therefore, vide 

communication dated. 12.12.2002 requested Assistant 

Commissioner, KVS, Guwahati, to direct Principal, Ky, NEHU, to 

make immediate recoveries from him, which was endorsed to the 

applicant vide communication dated 7.1.2004. He submitted 

further representation dated 18th February, 2004 to the Assistant 

Commissioner, KVS, Guwahati and specifically pointed out, that he 

was allowed to retain the accOmmodation as per the verbal. Order of 

the Chairman, VMS, Ky, NTPC and he is yet to receive any specific 
tf 

response turning down the said request from him 	 A; 

I-! • 	. 

	

• 	4 

• -.. -. • •• ?.•:' 
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Both the applicantshave challenged the respondents action 

for' recovering damage and market rent for the .  residential 

accommodation Occupied by.thèir families for bonafide use. 

The respondents have resisted their claim and taken more or 

less the same stand in both the O.As. In the reply filed it was 

stated that KVS have framed rules in the Code under Chapter XIX; 

(Land and Building). Article 163 deals with "Quarters and 

Cantonments and Factories areas rent for". Under Article-163-A, 

the Principal is required to work as Care Taker of all the assets etc 

to be maintained and in the possession of KVS. Further, that KVS 

• 	
(Allotment of Residence), Rules 1998, have been framed as 

• 	 appearing vide Appendix-28 of the Accounts Code. Rule 3.10 

defines meaning term of residence'. Rule-20 deals with the 

applicability to rules framed by the Government, while Rule-2 1 

• deals with the applicability of the Rules of sponsoringAgencies. It 

was stated that NTPC, KV Badarpur, is aproject fully financed by 

the NTPC and under the Rules, an official is entitled to retain the 

quarter/accommodation only for a period of '2 months and 

• thereafter liable and obliged to pay market• rent/damage rent. 

NTPC, Badarpur, asked for collection of regular rent payable as 

• • • fixed for its own employee and therefore, the respondents action in 

directing the Principal of the School concerned to recover market 

rent was justified. 



L 
4 

The applicant in O.A. No.224/2003 has filed rejoinder and 

disputed the contentiOnS raised by the respondents. No rejoinder 

was filed in O.A. No.49/2004. 

We have heard learned counsel for the parties at length and 

perused thepleadiflgS carefully. 

Before we proceed further, it will be expedient to notice 

certain provisions of Rules; definition and orders applicable in 

such circumstances. Appendix-24 of the Accounts Code for KVS 

deal with the "Special Allowance and Facilities for Service in North 

Eastern Region Etc." Para- 11 deals with the concession regarding 

rant of HRA and has been divided into 2 part. Section-A deals with 

"Benefit of Double HRA", while Section-B deals with "Retention of 

Allotment of Alternate Government Accommodation." The said 

para 11-B reads as under: 

11
11-B .Retention of a allotment of alternate 

Govermfleflt accommodation - 

The facility of retention of Government official 
accommodation will continue to be available. 
LicenceFee will be charged at normal rates if the 
accommodation is below the entitled type and at 
one and a half timesthe applicable normal rates 
if the entitled type is retained. The facilit\LQf 
retention will be_admissible for three ve 
beyond the normal permissible_J)thod of 
retention. 

Note: 

The benefit will not be admissible to those employees who shift their 
familities to a station other than last place of posting or bring their families 
to the plate of their. transferlpostiflg. 

The quantum of HRA at the last station where the family continues to stay 
will not change till the employees remains posted in that area and the 
family continues to stay at that station." (emphasis supplied) 



KVS (Allotment of Residence) Rules, 1998, were als framed and 

noticed in Appendix-28 of the said Code Rule 20 and 21 of the 

aforesaid Rules reads as under:- 

"20. Applicability to Rules framed by the Government. 

The Allotment of Government Residences (Gnera1 Pool iii 
Delhi) Rules of the Government and the orders issued there 
under shall mutatis-mütandis apply in respect of the mattr 
not provided under these rules as also in matters of 
reservation of residences for allotment to the SC/ST and 
other categories of employees. 

21. ApplIcability of the Rules of sponsoring AgenCieS. 

• 	Notwithstanding anything contained in these rules, the 
orders and rules of the sponsoring agencies shall mutatis-

• 	mutandis apply where theterm and conditions of allotrnnt 
pprovide." (emphasis supplied) 

Rule-3 deals with Definition and Clause-3(10) defmes 'Residence' 
as: 

'Residence' means any building. under the control of the 
Kendriya Vidyalaya, Regional Offices(s) and Headquarters 
office of the Kendriya Vidyalaya Sangathan and 
authorized to be used as residence, including residence 

• belonging to the sponsonng 7  agencies and handed over to. 
the Sangathan for allotment to the employees of the 

. 	Sangathan." 

* 	Shri S. Sharmaappearing along with Ms. U. Das, learned counsel 

for the applicants, vociferously contiided that the applicants .  

añnot be: subjected to the market/damage rent as under the 

Rules, they are entitled for retention of Government 

áccommodátiofl at the last Station for a. period of 3 years beyond 

the normal, permissible period and for this purpose strong reliance 

was placed on Rule- 12 of the KVS (Allotment of Residences) Rules, 

1998, which deals with the subject "Period for which allotment 

• 	• 	 . 	 . 	. 	 •. 

	

I.. 	• 
p. 

 • : 	
: 	

• 	 •: 	 . 



-9- 

subsist and the concessional period for further retention" Clause-

7 of the aforesaid Rule- 12 readsas under: 

• "The employe transferred and posted ihEaIem 
gioAndamãn & 'Nicobar islands ill be cgiblLi 

retain the dres
idence allotted under these rules for the. periOd" 

prescribed by the Government from time to time." 

Ld. Counsel. strongly conteiidëd that the applicants are entitle to 

retain the residential., accommodation under the aforesaid 

provisionS of the rules and . respondents action in levying the 

damage rent is arbitrary, illegal, discrimiflatOty and untenable in 

'law & therefore, the impugned commUniCatiOns dated 1.8.2003, 

29.8.2003 as well as 7.1.2004 'are, liable to be quashed. Reliance 

was also placed on KVS communication dated 22/23.11.2001 to 

the Assistant CommissiOner, Regional. Office, Patna in the respect 

of Sh. RS.Yadav and Smt. Radha Upadhyaya, teachers of KV 

Varanasi transferred to N.E. Region, wherein similar reference to' 

Rule 12 (7) of the KVS (Allotment of Residence Rules, 1998 as well 

as provision s envisaged under Appendix-9 of FRI SR were made. 

Strong reliance was also placed on Directorate 'of Estates oM NO 

12035/24/77-PO1.11 (Vol.IV) Dated 30th  April, 2002 whereby ,  the 

facilities for retention/allotthent of alternate Govt. accommOdatiOn 

by Civilian Central Govt.. employees and officers posted to the 

• States of N.E Region, Sikkim, Union Territory of Andaman and 

Nicobar Islands and Lakshadweep has been allowed for a further 

period of three years i.e upto 30.6.2005. 

Sh. Mazumdar, Ld.. Counsel . for the respondents, on the other 

hand,: contended that the applicants 'are governed by the rciles .of 

the sponsoring agencies Le NTPC, whose7 rules did not permit them 

I 
• 	 ... 	 . 	 .. 	 . 	 . 	 • 	 . 	 .. 	 - 	 . 	 .• 	 . 	 ....-. 	....' 	

.-. 

.. . . . ....... 	 .-••'.•"• 
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to retain the accommodation for more than 2 months especially in 

case of transfer/posting like in the present circumstances. It 'was 

also denied that the I(VS communication dated 22/23.11.200 1 

would have any relevance in the facts & circumstances of the 

present OAs, inasmuch as the KV ,Varanasi is a defence sector 

School and not comparable with NTPC. 

On bestowing our careful consideration to the contentions raised 

at bar, and upon jerusal of the rules position as well as the 

admitted facts of the case, we are of the concerned opinion that 

there is no justification and substance in the respondents 

contentions for the reasons detailed hereunder: 

Firstly, under Para 11-13 of the Appendix 24, a Govt. official/Ky 

employees are entitled to retention of government accommodation 

• 
for three years beyond the normal permissible of retention. Rule 20 

theKVS (Allotment of Residence) Rules, 1998 also make applicable 

all Orders! Rules of Central Government on the said aspect to the 

Ky mutatis mutandis. Merely such similar facilities are not 

detailed in the rules of the sponsoring agencies, how the teachers 

merely based on his posting could be denied the applicability of the 

facilities extended by, the Central Govt. Similarly such facilities 

have been extended by the Central Govt. to its employees including 

officers of All India Services. '1) istinction sought to be projected by 

the respondents between the rules of KVS and sponsoring agencies 

is illusory, arbitrary and discriminatoty and cannot be sustained. 

We may note that 1976 Rules of Allotment stood implied 

superseded by 1998 aforementioned rules. 

I 'll 
- -- -- 



-ii-. 

It is well settled law that two conditions mist be fulfilled for 

a reasonable classification, namely, (i) :that the classification must 

be founded on -  all intelligible differentia which distinguishes 

persons or things that are grouped together from others left out of 

the group and (ii) that, that differentia must have a rational 

relation to the object sought to be achieved by the statute in 

operation. What is intelligible differentia when the •teachers 

working in the Kendriya Vidyalaya are sought to be distinguished 

merely based on the School where they are posted like School 

owned by KVS or funded by the Sponsoring agency. Similarly the 

object behind providing such facility is to encourage the official to 

be posted at North Eastern Region as well as other part of the 

Country like Andaman & Nicobar Islands, Lakshwadeep etc. If the 

official belonging to KVS are denied to retain residential 

accommodation at the place of original poting, in comparison to. 

the officials of Centi'al Govt. how the object sought by such policy 

could-become reality. Such classification between the properties Of 

Sponsoring and non sponsoring agency in our considered, view is 

illegal, arbitrary, and discriminatory & do not satisfy twin test and 

therefore such classification cannot be sustained. 

Sçcoud1y we may also note one more aspect from the Rules 

governing on the said aspect. Namely when there is a conflict 

between the rules framed by the Central, Government as well as 

other Authority/Autonomous body/Society, pai'ticularly when all 

of them are applicable.. If there is any inconsistency/repugnancy, 

the rules framed by the Central Government alone which would 

M_ 
-- 
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1 	 have to be preferred and made applicable and not the rules frarnd. 

by the Autonomous body/ Society/ Public Sector like the instance 

• in the present case. 

Thirdly, Rule 21 of the aforesaid rule i.e. Rules of sponsoring 

agencIes apply mutatis mutandis "where the terms and conditions 

of allotment so provide". We have perused copy of the allotment 

letter dated 3.11.1996 allotting the concerned accommodation to 

applicant, in OA No224/2003, which makes reference to Allotment 

of Residences (KVS) Rules, 1976 and no where deals/makes 

references to rules of the sponsoring agency i.e NTPC. We were 

informed that the allotment of accommodation to applicant in Ok 

No 49 of 2004 proceeded on the same lines as of the applicant in 

OA NO 224/03 We may also note that the applicant in OA No 

49/04 vide representation dated 1.11.2003 had made a request to 

retain the said accommodation "up to academic session of 2004-

05", which is well within the limits of three years as provided 

under the rules/order in vogue. 

Fourthiy, the respondents in their reply statement in OA No 

224/03 have specifically stated that: "The market rent ofRs. 3794 

per month has been charged w.e.f. 1.11.2001", while on the one 

hand KVS, Dadarpur, New Delhi communication dated 1.8.2003 

specifically directed the Principal, Ky, Umroi Cantt. to "recover the 

amount of market rent w.e.f. 17.10.01" from the said applicant,: 

and on the other hand, later communication dated 14.6.2003 as 

well Deputy Commissioner (Finance), KVS' dated 12th July, 2002 

specifically stated the said apphcant "be charged market rent for 

1 

_____________ 	
- 	

I' 	 •-.---'--..--'- ? 
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the entire period of overstayal beyond 30.6.2002". When the said 

applicant was required to vacate the premises upto 30.6.2002 then 

how the damage rent could be imposed from an earlier date 

remains, unexplained. We may note that date of 30th June, 2002 

has a relevance & significance inasmuch as it was upto the said 

date, the facility of retention of residential accommodation, was 

initially applicable, which has been extended further upto 30th 

June, 2005 by the Directorate of Estate, Ministry of Urban 

Development & Poverty Alleviation OM dated 30th April, 2002. The 

impugned communication dated 29 th  August, 2003 detailing the 

arrears of licence fee indeed goes to show that damage rent is 

sought to be recovered from Nov, 2001. The OM dated 30th April, 

2002 has not been taken into consideration by the respondents. 

Therefore, we are of the considered view that there has been no 

application of mind on the part of respondents while issuing the 

impugned communications. 

In view of the discussion made herein-above, we hold that 

the applicants were entitled to retain the residential 

accommodation for 'a period of three years beyond the normal 

permissible period of retention & therefore are not liable to damage 

rent. We further hold that rule 21 of the KVS Allotment of 

Residences Rules, 1998 cannot be read in isolation and has be to 

be read alongwith Rule 20 of the said Rules and since the terms of 

conditions Of allotment did not provide application of the rules of 

Sponsoring agencies in exclusion to the Order/Rules of the Central 

Govt., and rather the Central Govt. applied mutatis mutandis to 

KVS, the said rule 20 has no application. 

hi 
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/ 
Accordingly OAs are allowed. Impugned communications 

directing the concerned Principal, Ky to recover the damage rent 

from the applicants are quashed and set aside with all 

consequences. 

	

(K.V.PRAHLADAN) 
	

IMUKESH KUMAR GUPTA) 

	

MEMBER (A) 
	 MEMBER (J) 
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QbtNL-_4WQi  
That the applicant while serving at Kendriya Vidyalaya, 

N.T.P.C.,Badarpur,New JethL - 44 was 

in the capacity of a Physical Education Teacber(P..T.). 

That vide Transfer Order dated 17.04.2002 he was allegedly 

transferred on surplus ground at KendrLyaVidyalaya,upperLi1ong 

in Nortb-üast ktegion and accordingly be complied the order 

under Mr, .R.K.Gautam, Principal(who is at present Principal, 

at K.V,Badarpur and Respondent No.-4 in this 0.A.). 

That the_et 	the applicant was 	 on 

the same ground to K.V,i J, -ShIllong and again he complied the 

Order. 

That on receipt of his Transfer Order the applicant 

vide representation dated_23. .O24Mn - I at page- 14) 
- 	- 

requested to the Principal for retention of his Uuarter for 

bonafide use of his family as per K.V.S. Aules(iinn - 2 at pages 

15 and 16) on being posted in N-E. Region. 

That vide impugned Order dated 29.08.2003 (Ann - 3 at pages 

- 17 to 19) the Respondent No..4 under his own Signature dated 

1. 	ordered the recovery of,  anunttng Rs120_ as Licence 
i 

Fee etc. at Market ktent Rates from the salary of the with 
I' 

immediate effect by violating the provisions of K.V.S. Rules 

as mentioned in Ann - 2 as well as guidelines and order passed 

by the 13 y.  Commissioner (Pers), K.V.S.,New Delhi (inn - 8 at 

page-243 whereby similar category of teachers at Varansj have 

been permitted to retain the.quarters on being posted to  

N - E.Region but applicant is denied. 

/ 



That thereafter the Respondent No.-4 also allegedly 

rejected to accept the Licence Fee paid by Demand Draft for 

/ 	 t he nont hs of September and october 1 2003. 

That the applicant wrote several representations to the 

K.V.S. authorities and the ion'ble Chatrrnan,(Nomtnee),V.LC. 

at K.V,Badarpur wherein requested for the retention of the 

said quarter as per the K.V.S. Rules etc, some of which are, 

annexed herewith as ready reference. 

That the Respondent No.-4 also recommended to Respondent 

No.-3 who thereby vide order dated 07.ol.04LAnn - 6 at page - 22) 

directed to Principal, K.V,iU (Respondent 1'b.-5) 	rLnediate 

re cove r y of t he Li can cc fee e t c • at t be Mar ke t Re nt Rates 

without caring the K.V.S. Rules as. well as Govt. of India 

circulars for providing facilitieS to the employees on being 

their posting to N E.Region from outside and hence this O.A. 

praying for the stay of the impugned Orders dated 29.8.03 

(Mn - 3 ) and Order dated 07.01.04 (Ann - 6). 

* 
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IN Th ciNTRL AD4 N1 STRATIViiTRIBUNI4L GIJliIATI B.NOH :: GAUHAI 

( in application under Section - 19 oE the Central Administrative 

Tribunal Act 1 1985) 

• • 	••. . ..../2004.  

BETWEEN  

Narottam Jba, 

(PiysLcol Education Teacber) 

Kendriya Vidyalaya,North-East Hill Universjty(NEUU) 

SLiillong, (MegIaJ.aya). 

Applicant. 

J..Unjon of India, 

Represented by the Saacretary,(Dept.of Education) 

under binistry of Human Resources & Developnnt 
(MiR)), Sbastri Ehawan, New Delhi - 01. 

2.The Commissioner, 

Kendriya Vidyalaya Sangathan, 

18,Institutional Area, &aheed Jeet Singh Marg, 

New De thi - 16. 

3.Mr .S.S SaLirawat, 

The Assistant Commissioner, 

Keddriya Vidyolaya Sangatban,(Gaubati Region), 

Maligaon CbarLalL, Gaubati. - 12. 

I 
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4 • Mr .R .K.Gaut am, 

The Principal, 

Kendrtya Vidyalaya, (NTPC) 
Badarpur, New Delhi. 	44. 

5.The Principal, 

Kendriya Vidyalaya,North.EaSt Hill University, 

(NEHU) campus, ShLllong — 22,(tvëghalaya). 

Is...... Respondents 5 

DETAI 

Lt2flS of the 	 ion  

S made :- 

1.1 	Order N.F.K/B — 2003/LF/475 dated 29.8.03(Ann — 	) 

passed by the Princtpal,Kendriya Vidyalaya, N4T.P.C.,Badarpur, 

New De thi — 44 (Ftes ponds nt No _4) whe re by re cove r y  of Rs .7 7030/= 

at the Market Rent Rate is charged from the salary of the 

applicant immediately. 

1.2 	Order No.F.2_32/KVS(GR)/2003-04/17109-10 dated 

07.01.2004 (Ann — 	) passed by the Assistant Commissioner, 

Kendri:ya Vidyalaya Sangatban (Gauhati. Region),Maligaon,. 

Gauhati. — 12 whereby directed the Respondent No.-5 (Principal, 

K.V,NEHU, Shillong — 22) for recovery urer LntLrnatLon"tp 

his office. 

4r9 
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2.Jurisdicttoa :- 

The applicant declares that the subject matter of 

the Oxder against which he wants redressal is within the 

jurisdiction of this Hon'ble Tribunal. 

3.Lirnit6ti.on :- 

The applicant further declares that the application 

is within the limitation period prescribed in Section - 21 of 

the kminLstratLve Tribunal Ict 1 1985. 

4 . Facts of the Case 

4.1 	That the applLcantered in the services of Kendria 

Vidyalaya Sangatban on 5.8.1974 and as such while Serving as a 

Pbystcal Education Teacher (P.E.T.) at Kendriya Vidyalaya, 

(Hereinafter referred to as K.V.) N4TP.C., Badarpur,New Delhi-44, 
- 

• 	be was allegedly ransferreto Kendrya Vidya.laya,E .A.C., 

Upper ShLllong (Weghalaya) in 	 Region vide office 

Order N. F.3_1(Ja)/2OO2 - 1/S(E.IV) dat17.04.2OO2 passed 

by the Dy.ommLssLoner(Admn.) Kendriya Vidyalaya Sangatban, 

New Uel.iL - 16 and accordingly' the applLcanedLLsdes 

• 	on 06.05.2002 in the saLd Vidyalaya. 

Thereafter, the applicant was again transferred from 

K.V,Upper Shiliong to K.V,Nortb.. East Hill UniverSLty(NEJ), 

Shillong - 22 on alleged ground of surplus and he again 

complied the Order on 11..2003. 

I 
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4.2 	That the applicant vide a representation dated 23.4  

requested to the Principal, Kendriya VLdyal.aya,N.T.P.C., 

Badarpur, New Delhi. - 44 for retention of his Quarter as per.  

K.V.S. Rules and since then his family alongwith his children 

L8 res iding in that Quarter on regular payment of normal Licence 

Fee plus electricity and water charges without any objections. 

The copy of the application 

dated 23.4. 2002 and KV • S.Rules are 

annexed as innexu raG - 1. and 2 

	

4.3 	That the applicant states that the problems of vacating 

the Quarter and recovery of Licence Fee etc. from Market Rent 

Rate arose after the transfer of Mr1R.K.Gautam,Principal from 

K.V,Upper Shillong to K.V,N.T.P.C.,Badarpur, New Delhi— 44 9  

for his vested interests only in violation of K.V.S. Rules & 

Govt. of India policy under which the applicant was serving 

in Upper Shillong. 

	

4.4 	That vide a letter dated 01.08.2003 the ReSpondent No.4 

sent a. forged/doctored Bill, at the Market Rent Rates bearing 

?iemo No .F .KIB . 2003/LF/475 dated 2908.03 under his own 

Signature at the behest of N.T.P.C. authority to the Respondent 

No. 5 for Lninediate recovery from the salary of the applicant. 
- 

The copy of the letter dated 

01.08.2003 with Oxdated 29.8.03 

are annexed as Anne 

I 
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4.5 	That since the joining of the applicant in Shillong, 

be has been continuously submi.tting several representations 

through proper channel to the various authorities of K.V.S. 

and N.T.P.C. for the retention of his quarter at normal 

payments paid regularly by Bank Drafts but in vain till, date. 

	

4.6 	That adding insult to the Lnjury, the Respondent No.4 

(Principal,K.V,Badarpur) rejected to.accept the ID.No. 318446 

dated 299.63 and D.D.No. 518771 dated 31.10.2003 in respect 

of the LLcence Fees etc. for the months of September and 

October 1 2003 respectively which was sent to him through proper 

channels. It is to be stated that the Respondent No.4 also 

ordered to the Respondent No.5 not to forward any representation 

in respect of the applicant to him and thus illegality,arbLtra 

riness and malafide is apparent from the actions of the 

Respondent No.-4. 

	

4.7 	That thereafter the applicant submitted representatLons 

dated 01 .J.1.2003 and 18.12 .2003 through proper channe 1$ to t be 

ffon'ble Chairman (Nomi.nee),V.M.C.,K.V,N.T.P.C.,Badarpur and 

also personally met the ffon*ble Cbatrman,(Nominee) in the 

chamber  of the Principal,K.V,Badarpur and respectfully 

'submitted his genuine grievances for the retention of the 

Guarter at normal Licence Fee.etc. Be it submitted that the 

said application dated 18.12.2003 was duly forwarded by the 

Principal, K.V,Badarpur_on 20.12.2003for necessary action to 
- 

the lion'ble ChaLrrnan (Nominee) of K.V,Bada.rpur. 

The copy of the represent atr 

dated 1.11.03 & 18.12.03 are 

annexed as Annexures - 4_& 5 reSpec.. 

I 
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4.8 	That t he applicant had a reason to be lie ye that the 

verbal suggestion/order furnished by the lionfble Chairman 

(Nominee) was disliked by the Responotjo 4 an1d. thereafter 

the_Respondent No.—.4 vide a lette.r dated 12.12.03( which appears 

to be written in back date) requested to t.he. ReS9ondent No.3 - 	 __.Z.r, 	 - - 

to direct the Respondent No.5 .f or immediate recovery from the 

salary of the applicant. 

	

4.9 	That on receipt of the aforesaid backdated letter 

dated 12.12.2003 the Respondent No.3 vide Order dated 07.01.04 

directed to the Respondent No.-5 for ininedate recovery at the 

market rent rates. 

The copy of t he 0 rde r d ate d 

07.01.04 annexed as Annexure-6. 

	

4.10 	That on rece Lpt of the said Order dated 07.01.2004, 

the applicant again requested to the Respondent No.3 vide his 

representation dated 18.2.2004 not to deduct the Licence Fe.e 

etc. at the Market Rent Rate from the salary of the applioant 

till the disposal of his representations by the Hon'ble Chairman, 

N.T.P.C, Eadarpur Sent through proper channels for seeking 

juStice. 

The copy of the representation 

dated 18.2.2004 is annexed as 

Annexure - 7_. 
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4.li 	That the applicant most humbly submits and states 

that under similarly Situated category of teachers transferred 

to NortIast Region have been permitted 
- 

to ret a in t he i r quarter at V or one i in corpl
U

n ce with t he orde r 

dated 22.11.01 passed by the Dy.00Mssioner,K.V.S.(LQ.), 

New Delhi - 16 but the case of the applicant is not being 

considered and the applicant is being asked to vacate the 

Quarter without affording #ny reasonable opportunity to him 

and/or also being ordered for Penal Rent recovery at the Market 

Rent Rates with immediate effect. 

Further it is also submitted that the provisions of 

retention of Quarter has also been extended u.pto 30.6.2005 
- 	 - -- 	 - 	 • 

by the Govt. of India vde O.M. dated 30.4.2002 and thus the 

applicant is also entitled for retention of Quarter. 

The copy of the Order 

dated 22.11.01 is annexed as 

Armexur.e - 8. 

4.12 	That the applicant most .tiumbiy submits that if Orders 

oftbe said recovery of Penal Rents at Market Rent Rates are 

not stayed and Set aside as well as the applicant is not allowed 

to retain that Quarter N. 6A/IV at Badarpur, it would cause 

an irreparable loss and injury to the applicant and as such - 

it is a fit case where your Lordship(s) would be pleased to 

exercise jurisdiction. 
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4.13 	That the applicant demanded justice which has been 

denied to him. 

4.14 	That there is no other alternative and equally 

efficacious remedy except this application which, is filed 

bonafide before your Lordship(s) seeking urgent and irmiediate 

justice. 

5.Grounds of relief with 	 :-. 

5.1 	For that the orders dated 29.8.03 and 07.01.04 respecttly 

directing to the Respondent No.-5 for the recovery of Licence 

Fee etc. at the Market Rent Rate is per Se illegal, arbitrary 

and discriminatory as well as in clear violation of the 

provisions of the Accounts Code for K.V.S. and as such the said 

orders are liable to be set aside and quashed. 

	

5.2 	For that there are not proper facilities of higher 

edcation and medical treatments like AIIMS for the applicants 

children and wife respectively at NEIU, Shillong - 22 and as 

such en this ground alone the aforesaid Orders are legally 

unsustainable in law. 

	

5.3 	Fox that under similarly situated category of teachers 

in Varansi have been permitted to retain the quarter ,  for a 

V 
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period of three years beyond normal periods and as such the 

applicant has been discriminated by the Respondents and thus 

the erders dated 29.8.03 and 07.1. 	are liable to be set aside 

and quashed. 

5.4 	For that the refusing of the 'Demand Drafts containing 

the Licence Fee and other allied charges for the nntb of 

September and October'2003 respectively sent through proper '  

channel by the ReSpondent No.4 is totally arbitrary, illegal, 

malafide and against the principle of natural justice. 

5.5 	For that the statements of recovery is not Sent by 

N.T.P.C. and the Same is doctored documents containtng forged/ 

fabricated entry and as such the .sane is also unsustainable 

in law, same beIng violative of ArtLcled 14,16 and 19 and2iof 

Constitution of India and laws framed thereunder. 

5.6 	For that the applicant is fully eligible for retention 

of the quarter at K.V,Badarpur in the light of the Order 

dated 22.11.2001 passed by the Deputy commissioner(Pers) K.V.S. 

New Delhi as per the proviSions of Rule 12(7) of 

Allotment of Residence Rules ,1998. 

5.7 	For that the applicant will suffer an irreparable loss 

and injury if the penal rent at Market Rent Rate value is 

recovered from his salary and as such the impugned orders 

dated 29.8.03 and 07.1.2004 are liable to be set aside and 

quashed. 



(P 

- 10 - 

	

3.8 	For that the aforesaid quarter has been banded over ,  

by N.T.P.C. to K.V.S. permanently till the existence of the 

Vtdyalaya and as such this quarter belongs to K.V.S. and 

therefore the content ion of the Respondent No...4 is totally 

unreasonable, arbitrary and the same is liable to be set aside 

and quashed. 

	

5.9 	For that thele Chairman (NomLnee),V.M.C.,K.V,N.T.PC, 

Badarpur personally asked the Principal for the retention as 

per K.V.S. provisions and Govt. of India Rules in respect of 

the applicant on being his transfer to North - East Region 

and on this ground alone the entire actions initiated by the 

Respondent No. 4 allegedly is bad in law. 

3.10 For that the Order dated 07.1.04 passed by the Respbndent 

No.2 at the instance of Respondent No.-4 directing for 

recovery from the salary with intimation to his office suffers 

from serious infirmity and illegality and as such the same 

is liable to set aside and quashed. 

5.11 For that the Respondents No.2,3and 4 etc. while posted 

in N.E. Region have/bad already availed /availing all the 

facilities provided by K.V.S. as well as Govt. of India Rules 

but the applicant is denied the benefit of retention of Quarter 

of Badarpur. Be it stated that the Respondent .No.-3 is still 

drawing double H.R.A. while residing in K.V.S. (Regional Off ice) 

itself alongwitb transport Allowances etc,even though the 

Govt. transport is provided by K.V.S. and thus the impugned 

Orders are liable to be set aside and quashed on this ground 

alone. 

I 



6.DetaLlof remedjes sought fo :- 

The applicant declares that he has exhausted all 

the remedies. 

7 .MatterS not pendLng before 	 other 	:- 

The applicant further declares that this matter is 

not pending before any other court. 

8. Relief soight for - 

Under the facts and circunManceS of the case as 

stated above the applicant prays for fôllowtng reliefs : 

(5.) 	order dated 29.8.03 passed by the Respondent No.4 

be set aside and quashed. 

Order,  dated 07.1.2004 passed by the Respondent No.3 

be set aside and quashed. 

The applicant he allowed to xetaLn the quarter at 

as well as Govt. of India Rules at 

normal rents. 

The Principal, K.V,NIIJ,.ShLlloflg - 22 be directed 

not to recover the licence fee etc. © Market Rent from the 

salary of the applicant pursuance to Orders dated 29.3.03 and 

07.1.04 respectively. 

With Costs. 

Any othec relief which your .rdSLLp(S) may deem 

fit, and proper to meet the ends of justice. 

f 
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9.Inte rim py 	:- 

Durthg the pendency of the rule the operation of 

the orders dated 29.3.03 and 07.1.2o04 be stayed and the 

applicant be allowed to retain the quarter at Badarpur, 

New DelL on regular payment of LVcence fee and allied 

cLarges as beLng paid.earlier through proper channel. 

V 

10. 	This application jS filed by Advocate(s). 

i.i.(L) I.P.O. No............... 

(1. i) Anzunt  

(iti)Payable at Ga.thati 

12.LiSt of Annexures :- 

As stated above. 

S. 

IV 
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I, Narottam Jha 5/0 (Late) Ganesh Jba, aged about 54 years and 

atpresent. working as Pysical Education Teacher(P.E.T.) at 

KendrLya Vidyalaya, Norths. East Hill University 	NEHU) ,i. Shillong 

(Megbalaya) do hereby verify that the contents of the paragraphs 

are true to my personal 

know1edge and Paragrapbs --_-_-_-. are 

blieved to be true on legal advice and that I have not suppressed 

any material facts 

HH 
1ace:— Gaubati 

ate:— 26/02/2004. 
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APPENDIX 24 and/Or Deputation (duty) allowance, if any, drawn. Special compensatory (remote 
locality) allowance, construction allowance eind project allowance can be drawn 

SPECIAL ALLOWANCE AND FACILITIES FOR SERVICE IN NORTH- separately if admissible. 

EASTERN REGION, ETC. 
It will not be admissible during leave/trèining beyond 15daysatatimeand30 

The need for attracting and retaining the services of teachers and officers for days in a year, an during suspension/joining time. 

service in the North-Eastern Region comprising the states of Assam, Meghalaya. 
Manipur, Nagaland, Tripura,. Arunachal Pradesh, Sikkim and Mizoram has been 

.It wilInot be admissible to the employees serving in the North-Eastern Region 

engaging the attention of the KVS for some time. It has been accordingly etc. 	who have been specifically recruited by the Sagathan for service in that 

that the following improved aVowa 	and facilities may be sanctioned to the 
are 

employees of the K7S serving in the NorthEastern Region and Andaman & Nicobar Special (Duty) Allowance will not be treated as Pay' for any purpose. 
Islands on the anology of similar orders issued by the Government of India in respect 
of their civilian employees serving in that area. The orders came into effect from 4. Special Compensatory (Remote Locality) Allowance 

extended from time to time. 
This allowance is granted to KVS Employees serving in the specific remote 

localities of the country, at the following rates:- 

There will be a followinglenure of posting on transfer at a time for sVS employee 
having All India transfer liability and on completion ohis tenure, they will be 

Areas 	Pay below 	Pay Rs.3000 	Pay Rs.4500 	Pay Rs.6000 	Pay Rs.9000 

considered for posting to a station of their choice as far as possible. Rs 3000 	to Rs 4999 	to Rs.5999 	to Rs.8999 	and above 

a) For staff with service of 10 years or less 	: 	Three years 
Rs Rs. 	 Rs. 	 As. 	As. 

b) For staff with more than 10 years of service 	: 	Two years 	. Part A 

Period of leave, training, etc. in excess of 15 days per year will be excluded in 
1. Sikkim 
2. Andaman & 	300 	500 	700 	 1000 	1300 

counting the teriture period. However, the period may be extended in exceptional 
Nicobar 

cases in exigancies of public service or when the employee concerned is prepared 
Islands 

to stay longer. Deputation allowance will be admissible during the extended period 
(Car Nicobar) also. 

This will not, however, be applicable to thase officers and employees who 
have been specifically recruited for service in the North-Eastern Region. . Arunachal 

rae. 
2. Weightage for service in NorthEastern Region 2. Nagaland 	250 	- 	400 	550 	 800 	1050 

Satisfactory performance of duties for the prescribed tenure in the North- 
3. Andaman & 

Nicobar Islands 
Eastern Region shall be given due recognition in the case of eligible officers in the (Port Blair) 
matter of:- 	 . 

a).Pr?motlon in Cadre Posts: 	
. 

Part C 
 Manipur 

b) Deputation to Central tenure posts: and Mizoram 	150 	300 	450 	 600 	750 
Tripura 

c) Courses of training in India and abroad. 
Part 0 

A specific entry shall be made in CR of all employees who rendered a full Assam 
tenure of service in the North-Eastern Region to that effect. . 	Meghalaya 	40 	80 	 120 	 160 	200 

3. Special (Duty) Allowance 
Note:i) Those in receipt of Special Compensatory Allowance will not be entitled 

KVS employees who have All India transftAfA 	will be granted special to Hill Compensatory Allowance 	in addition However, where the Hill ,,  
(duty) Allowance @12 112% of basic pay This will be in addition to special pay Compensatory allowance or any other compensatoryallowance admissible 



Officer posted in 
	 Between statiotis 

	 SUMMARY OF PENSION RULES 

Imp ha I/S ilcha r/Aga r ta la/Aiz wai/ 
Lilabari and Calcutta 

Port Blair and CalcuttalChennai 

10. Children Education Allowance/Hostel Subsidy 

If the children do not accompany the employee, CEA will be admssible up to 
class XII to children studying at the Iat station of posting or any other station 
where they reside. It such children are put in hostels, Hostel Subsidy will be 
admissible without other restrictions. The concession is admissible to the officials 
transferred from one place to another within the North-Eastern Region also. 

Concession Regarding Grant of House Rent Allowance 

A. Benefit of double HRA 

Sangathan employees posted to the specified States/Union Territories from 

outsiae the N-E Region to another State/Union Territory of the N-E Region, and 
who are keeping their families in rented houses or in their own houses at the last 
place of posting will be entitled to HRA admissible to them at the old station and 
also at the rates admissible at the new place of posting in case they live in hired 
private accommodation irrespective of whether they have claimed transfer T.A. for 
family or not subject to the condition that hired private accommodation or owned 
house at the last station of posting in put to bcnafide use of the members of the 
family. These concessions are admissible also to those posted to Andaman and 

Nicobar Islands. 

Those employees who have not been posted to the N-E Regcon from outside 

the N-E Region are not entitled to this benefit. 

etention of a allotment of alternate Government accommodation 

The facility of retention of Government official accommodation jU ill rnntintiplo 

be availa.01e. Licericfee7tl be charged at normal rates if the accommodation is 

remro7v the entitled type and at one and a half times the applicable normal rates if 
the entitled type is retained. The facility of retention will be admissible for three 
years beyond the normal permissible period of retention. 

The benefit will not be admissible to those employees who shift their 
families to a station other than last place of posting or bring their 
families to the place of their transfer/posting. 

The quantum of HRA at the fast station where the family continues to 
stay will not change till the employees remains posted in that area 
and the family continues to stay at that station. 

Broadly speaking, in respect of the employees of the Sangathan the quantum 
of pension and the provision in regard to nomination and the main principles of 

reckoning qualifying service and e. -noluments for calculating pension are regulated 

by the Central Civil Service (Pension Rules) 1972 as revised and amended from 

time to time. 

The Pension Scheme of the Sangathan came into force from 2nd April, 

1968. It is applicable to all regular employees who joined tifle Sangathan service on 

or after 1 .1.1986. It is also applicable to those regular employees (i) who had opted 
for the pension scheme in response to Sangathan'S circular No.F/68-CSO(AIC5) of 
May. 1968 and retired or died in harness on or after 2nd April, 1968 and (ii) who 
had joined service after the issue of this circular but had exercised an option in 
favour of the Pension Scheme instead of C.P.F. Scheme. 

General Principles and ConditienS 	 . 

(1) In these Rules, the term pension includes gratuty excep where it is 

used in contradistinction to gratuity. Gratuity includes:- 

'Service gratuity payahie under Rule 49(1); 

'Death-cum-retirement gratuity' payable under Rule E(1)/50(3), and 

Residuary gratuity' payable under Rule 50(2). 

When an employee is required to retire on attaining a specified age, the 
day on which he attains that age is reckoned as his last working day and the 
employee must retire with effect from and including that dcv. The date of death 

should also be treated as a working day. (Rule 5) 

An employee cannot earn two pensions in the sarre :ost or service at the 

same time or by the same continuous service. 

Future good conduct is an implied condition of every grant of a pension. 
The Sangathan reserves the right of withholding or withoravtng a pension or any 
part of it, if the pensioner be convicted of serious crime or be guilty of grave 

misconduct.' 

The Sangathan reserves to itself the right of withholding or withdrawing a 
pension or any part of it, whether permanently or for a specified period and the 
right of ordering the recovery from a pension of the whole or part of any pecuniary 
loss caused to the Sangathan, if in a departmental or judicial proceeding, the 
pensioner is found guilty of gross misconduct or negligence during the period of 
his service, including service rendered upon re-employment 

(-ç (6) (i) Dismissal or removal of an employee from a service or post entails 

forfeiture of his past service. 	 (Rule 24) 

Nort-Easterfl Region 

Andaman and Nicobar Islands 
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The Chairinan, 

Iya VJ 	IM 1'. 	 - 

• 	 Badarpur, New Dhi - 110044. 

Through the Principa Kendriya Vidyaya NEHU, Shiflong and Principal. Kèndiya 
Vidyalaya NTPC-, Badarcur. 

• Ref: 	(i) Letter No. F. KVB-2003!LF/475 dated 29.08.2003 
Letter No. F .  •4-14(l)2001 of KVS (Admn) dated 22/23.11.2001. regarding 

allotment of residence rules 1995 as well as provision ervasised under Appendix-
9ofFRISR 

Subject: 	Recoveryof arrears of License Fee on Market rent basis. 

ir, 	 . 

With due respect I have to state that Quarter No. GNIV, BTPS colony was allotted to me 
as per KVS rules, when I was posted at KV NTFC Badapur. 

As per KVS rules, I was transferred on surplus ground from KV Badarpur to KV .EAC, 
UrI[j. (North East Region) vicie ieter No. F. 3-1/(SUR)/200Z'KVS(E- IV) . dated 
1TO4 

	

	' and again within short spell of time on the same surplus ground . I got my 	sfr to 
.0 Shfflp (NE Region' vide letter No F 1  1/02-03 KVS(E II) dated 20 01 03 
As perVS and Govt. of India rules retention facilities of accomationo its staff 

posted at NE Region is provided. 	 .. 	 . 
• 	 In this regard, I am also enclosing the order of our honourable 

(Pers) as mentioned above in Ref ilno tirough vhich 	GfltLOfl facLlitics 	provided to the 	'../ 
teachers posted in NE Region 	efl 	 ,-.• - 

I 	4 	I' 	- 	f +I. 	 I 	.,i 	 t 	•••• 1n e 	o 	. UIJ 	 g 	 OU 
• consideration: 	 / 

1,.. 1 was pasted ' K" F-'C ______ - 4 f 1v 1074 	 Uivj 'ng stay a Panchi, due to 
'..j humid weather condition there my wife became the severe patient of 'Ile ro 	'-• 

- 
 

Asthma  

WAfter several request I got my transfer at KV NTFC, Badarpur for the treatment of 
• 	my wile at AHMS/Patel chest institute Delhi. Due to dry weather and best possible' 

• 

	

	
. treatment at Delhi my wife's heath improved. Due to unfavorable weather conitionof -. 

Shiflong thy family is not ul a position to stay v.,ith flne- as it has the adverse effect in theIr 
health. 	 • 	 . 	 - 	 :: 

• 	 / 	 • 	 .• 

\J2. My wife is under regular treatment of AIIMS for the abve said Qponic Asthma. 	., 	 . 

3. My huo children are etudvir'ci D'hi and still h e  not cot eiv o accommo dationIn L  
49 i3JIL 

4 	hese circurristances it is vo'y thfficuH for ruv family ..onsisting of wife along with 
'o yourges 	ren'os-ay\uts1d 3T3 Ops a De"iu'  s 	o'eit 	- 

• 	 ' 	 6. Due to tiequeiit itfltet, 	 a lOt to iinag 	tiiC 	xpntuTe.. 
regarding treatme,rtt of  rn' wifle zi,nd. ed..catoq of my grown 'p chdren, as my 

bir is pus111g 11-sel 	 at Uiisty cf Pune, lInd daughter is 
pursutng Bh iVth er in CSE at Nt1 Jalerldhar a nd 	 are 

• •• • study at Beside education new I hav. to arrancje marriage of my grown children. 
Dto abve aid circumstances, I am not in a position to pay the huge amount of 
recover'i of Licence fee t market rate. 

Keeping ;n ViCW the above, tme and again I requeste to the Frinctpal Sr of KV 
• . 
	 NTPC, Badarpur for providing quarter retention facilities. So that I m ay able to pay. - 

License fe at Govt. rate. 	 - - 

Now it is my ht.imhe requct 'in you Sir, kindiy consider my case sympthetically f 
and Want tie tcLt'ito'i 	ciliti.b ol ii'y sa id acconirnodatiori L' O academic session o f  
2001-200 15 uid oblige. 	 -.- 	 ---.-- 	• 	 ,• - 

tIii'iKincj you. 

i'ours faithfully 

(NAR 	AM 	~ JH.A'% 

KV NEHU,Shiilong 22 



18.12.2003  
To 

• 	 The Chauinan 
V.M.0 
K.V. NTPC Badaiu 	N.Ddllü-44 
Tlougii The Piincip1 	 . 

K. V. N1PC l3adupui, ND-44 

Sub: Retentioii oQr10 6A type 4, BTPS Staff Colony. 

With due respect I have to state that above said accommodation was alloUed to me as per 
KVS rules when I was posted at K V. NTPC, Badaur, New Dethi-44. 

Ddllü to K. V. EAC, upper 
I was transfelTed from K.. V. NTPC, Badaur, New 

Eastern region) 	idc transfer order no.F.3iI(SUR)120021'S(&4) dated 
• 	 Shillong(No1Th 

17-4-2002 on suil)lus ground and again witln shod spell of tune I was transfened 
to K.V - 

dated 20-01-03 on the 
• 	 Nehu Shillong (N.E Region) vide letter no .F.l .1f200203,KVS(E2) 

S1IUC SUfl)I1IS ground. 

• 	

As per KVS and Gu.eminent of thdia rules retention facilities of accommodation to ith staff 

I 	en.cksing a Xerox copy of appendix 24, 
• 	

posted in NE Region is provided. In this regard 	am 

Sl.no.Il All of KVS account code for ready references. 
I would like to put the Ibliowing facts before you for your 

In light of the subject citd above 
• 	 kind considecatKm. 

My wife is acute patient of Allergic Bronchial Asthma: bue to heavy rain and 

UflIa\/OIal)le 
humid weather of Shillong, she is not in a position to stay with me as it has 

the adverse effect on her health. 
My wife is widei treatment of AIIMS for Asthma. 
My wo children ate studying at l)eihi. 	 - 
Due to frequent transfers, I'm suffering a lot to manage the expenditure regarding 

trealnient of my wife and higher education of my 	
UI) children. Besides education 

nOW lye to arrange inathage of my grown UI) children. 

Due to above said 1ets. I'm not in a position to 	the huge amount of recove of license 

fee at market rate. Under these circumstances I want to retain the above said accommoda0fl 

for mY IanUIY :i:  
Sn'. so i is WV huiuhk request to kindly consider my case sympatheticallY and pant me 

above fllClltlOiiC(l CII11CS lii) to the academic SesSiOn 2004-05 and oblige me. 

I'liaiilciiig ) (i 
'V hlullV. 

per 

K.V.NEI !U,Shiflong-22 
	 -v 



AS SI STANT COMM ISSI ONER 

(EiH)R1YA VR)YALAYA SANGATHA, 
f iITi .4 	 Phone 	257i7 

w* JtJ 	 Iri 	 Regional Office 	 lob Fax 	257797 
irniuiiiz Viifiik 
	 Maligaon Chariali 

k 	0%3 	 Guwahati 781 012 

No F 	2— 32/Yv5(Gr)/2003_04/ 	) 	..--1 	 Dated 07-01-2004 

1 
0 
I he Principal, 	 /\ 1'eriurya Vidydlayd,  

Subject : Recovery of licence fet from the salaryof Shi 
I 	Jha, P' - reg0 

L 	sii- 	 V  

I am to refer to the letter No0F. KV/2003-04/852 	:• f. rn . 

dated 12-12-2003 of the, Principal, Kendrya Vidyalaya, NTPC, 

Badrpur a cipy of whic -i is endorsed to your vidyalaya. 

V 	 V 	 Licence Fee outstanding in respect of ShriN; Jha, 
PET my be rcovereci and remitted to Kendriya Vidyalaya, NTPC, 

ac1 arpur urdLr intiriatlon to this office 0  

Yours faIthfully, 

V 	
V 

S. S. SEHRAWAT ) 	
V 

ASSISTANT COMMISSIONER 	 V 

Copy to - 

The PrIiicial, Kendriya Vidyalaya, NTPC, •Badarpur, 	V 

New DClItVt-4 - with reference to his letter mentiond 
bove0 	 V 	

V 
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Qc 
KEI!)rdm v:I:1.?P.A SANGTHMI 

18, INsTTurxoit. JRE 
s)I1EE1) .J FEf 	I NGH M.ARG 

NEW UFI,U111001 6 	 . 

NO,4_l4(1)/2001_M1m1 ) 	
Data  

The Assisf-'ant Commissioner 	
.. . 	. 

KendriYa Vidyalaya Sangathn 
• 	 Regional of.ice 	 .. 

atna (Bthar 	 . 

* 	sub:- 	Retention of GOVt. 
EtccornmOdation allottOd to 

teachar0f Kendriya VidyalaYai Varaflasi Cantt. 

• 	 by .. DO f Ca 	th,. 	in re p 	of toacbG 

transferred to N. 	
.Region': regarding. 

• 	 Sir, 	 . 	. 	. 

i 	am 	to . 	refer 	to 	
your 	letter 

lo,F,6_26/200l
I19097 dated 1292001 on the 

j. 
subjeCt cited above and to say that Shri R.S. Yadav 

 

and Smt. 	
Radha UpadhYYa.' both' the .. teachers 	

of 	-: 
(endriYa 	Vidyalaya, 	

Varafla5 	Cantt. . have 	
been 

trfered to KendriY V ya1aYaS 	
N.E. Region 

/1  s per rule 
,0f"KendYa VidYala?a. 

sangathan, (ldlotmeflt 
es ience ies-1998) as weU 

as provisiOfl any ised under.PPe ix-9 of FR/SR, for 
an employees tansforr0 to N.F. Re9i0fl, the facilitY 
or retenticfl of Govt. • accommodation at the last 
station of posting is admiSSiI)1e.bor a period of tbree 

yearn beyor normal perI: s ibl'3 period. 

CU Cr'?, t".fo.. 	
atviCd to take up  the 

V.K.C. 	'Kendriya Vi,ya 1 aY 
matter with the Chai.rmai, , ; 
GTC, Varanasi and seetle the jsU8, 

in the light c 

Rule po5itIOfl. 
at your level under intit tor' to this 

office at the earliest . . . 

yoUrS faithfUllY,' . 

(RishiPaL Gupta) 
Dy. 	CornmissioflOt (Pars.) 

Copy. to 

1. 	
The Chairman, V.M.C. , Kendriya Vidyalaya, t3TC, 

--for inLoriflation and necessarY . 

action please. 

'4. The 	Principal, 	
Kendriya 	VidyalaYas 	

GTC, 

, - for information and r.eCesSarY 
Varaflasi, , p  
acti.Ofl pl55-  

Dy. Commissioner (Pets.) 4 
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A.._ 
IN THE C 	 STAKTIVE TRIBUNAL  

GUWAHATI BENCH : GUWAHATI. 
-4 

' — '--C 
l+fl 

0 .A • NO, 	/ 2004. 

Naratam Jha 

Applicant. 

= 

Union of India & Ors. 

.'l Respondents. 

• IN THE MATTER OF : 

Written Statement tiled by the 

Respondent 

IN THE MATTER OF : 

The Assistant Commissioner, 
I 

Kendriya Vidya].aya Sangathan, 

Guwahati Region, Ma].igaon, 

Guwahati-781 012. 

•+•i Deponent1 

The humble written statement on 

behalf of the Respondent as 

follows : 

contdQ. p/2 



I 

That, I Sri 	 k6twomn 

the Assistant Commissioner of Guwahati. Region, 

being served with the copy of the Original 

Applicationef I have gone through the contents 

thereot,i I am competent to submit this written 

statement on being stplied with paraw.Lse 

comment from the Head Quarters, on behalf of 

tlie Respondents, JdM they being official 

Respondents.'. I am fully acquainted with facts 

and circumstances of the case1 

That the deponent states the allegations/ 

avennents which is not borne out by records are 

denied and not admitted. 4  Any averinents/allegation 

which is not specifically admitted hereinafter 

is deemed to be denied.1 

That the deponent states that before 

controverting the contents of the paras made 

in the Original Application it is pertinent to 

prise that K.V.S. is a registered society 

inder the Societies Registration Act m of 
1860 and fully financed by the Govt. 4  of India 

with the objective of (1) to meet the educational 

need of children of transferable Central Govt. 4  

employees incluling Defence personnel by provi-  

ding a common programme of education 

contd ;4.:'.. p/3.4 
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to develop Vidyalaya as a model school in 

the context of National goal of Indian Blucation., 

to initiate/promote experimentation In 

the field of education in collaboration with 

other bodies like C.B.S.C., NCT etc1 and 

to promote National Integration. 

Further, brief facts of the case may 

be narrated as below :- 

3 1 A) 	That the Kendriya Vidya].aya Sangathan 

have framed rules in the code under chapter 

XEX (Land and Building) Article 163 in the 

heading of 'Quarters and Cantoments and Factories 

areas rent for.' 

The Ministry of Finance have agreed to 

charged rent under Para 16 of "Quarters and Rent" 

for surplus accomodation, if any alloted to 

teachers of Kendriya Vidyalayas, i.e, the rent 

will be recovered from as entitled persons. 

Article 1 63 (A), the K.V.S.. Staff Quarters :-

The Principal sb].l functions as care taker and 

all the assests etc. to be maintained and in 

the possession of the Kendriya Vidyalaya Sangathan. 

3.1)) 	The authority of Kendriya Vidyal aya 

Sangathan have introduced the scheme of allotment 

contd.. p,4 
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of residence as well, and in that regard framed 

rules under the heading of Kendriya Vidyalaya 

Sangathan (Allotment of Residence) Rules 1998, 

vide Appendi 	28 of Accounts Code at pages -. 

455 - 465. 

The Rule - 3.1 	Defines 	Allotment, 

3.2 	Defines 	Allotment year, 

30.4   Defines - Allotlng authority, 

3.8 	Defines 	Lincence Fee, 

3.1,0 	Defines - Residenet etc. 1  
I 

Rule 6 explains the classification of residence 

and ellegibility 

Rule 7 	Application for allotment, 

Rule 8 	Basis of allotment, 

Rule 9 	Year marking of residences, 

Rule 12 - 	 Period 	for which allotment 

subsists and the concetional period 

for further attention. 

Rule 14 	Personal liability of an employee 

for payment of licence fee, 

Rule 17 - 	 Consequences of breach of Rules 

conditions 

Rule 18 	Reovery of licence fee. 

Rule 19 	Over staya]. in Residence after 

cancellation of allotment* 

contd.c. 	p/5 
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Z20e-  

the Govt. 

21 - 	ApiicajjoZulea of sponsoring x -- 
agencies.i 

3.) 	In this way the allotment of residence 

of employees of K.V.S. are controlled and regu-. 

lated for the benefit of the employees as 

mentioned above Rule 30-0 includes residences, 

meaning there by any building under control of 

the Kendriya Vidyalaya, Regional Office and 

authorized to be used as residence be]onging 

to the sponsoring agencies and handed over to 

the Sangathan for allotment to the employees 

and as per Rule 	the ord.ers and rules of 

the sponsoring authority shall mutatis mutandis 

apply where as the tenns and conditions of 

a].lotuent so provide. 

4) 	That in the instant case the applicant 

while serving at Kendriya Vidyalaya N.T.P .C. 

Badaur as P .E.T. was 	ied on 204 

due to his transfer to Kendriya Vidyalaya E.S.E. 

Upper Shillong 	K.V.S. (H.Q.) Letter No. 
- 	c----- 
( F •3 19 (SUR)/2002.KVS (Eiv) dated 17.4.'2002. 

Accordingly the applicant to his duty ori 6.6.2002. 

Thereafter he was again transfer from K..V. Upper 
-- -- 

p/6.J 
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Shillong to K.V. Nehu on surplus grotnd and he 

complied the order on 11 0,4.200 
- 

That while he was posted at K.V. N.T.P .C. 

Baslarpur, he was allotted Qrs. No. 6-A/IVai 

Badarpur by the N.T.P.C. (Project) Kendriya 

Vidya].aya which has not been vacated by his 

family till date . 

It is to mentioned here that the N.T.P.C. 

Kendriya Vidyalaya Badarpur is a Project Vidya].aya 

fuUy financed by the N.T.P.C. ___-____ -a----- 	- -- - -.---- 

5) 	That as per the Rule 18 of Kendriya 

Vidyalaya Sangathan (Jalotment of Residence) Rules 

1998 - 

18 	Recovery of Licence Fee. 

18(I) The House Rent Allowance if any admissible 

to the employee shall. not be paid to the allottee 

of a residence and the a].lottee of the residence 

shall pay flat rate of licence fees as fixed for 

the residence by the Sangathan or the Sponsoring 

authority from time to time, for the period during 

H 	which the allotment subsists. 

Further Rule 21 deals with applicability 

of the Rules of Sponsoring Agencies. 

Notwithstanding anything 

I  contained in this rules, the orders and rules 

contd.. .! p/7•l 
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of the sponsoring agencies shall mutatis- mutandis  
-.--.- 

apply where the terms and conditions of allotment 

so provide. 

And as such the action of the respondent 

on the basis of the decision taken by the sponsoring 

authority for recovery of House Rent from K.V. 

personnel vide communication dated 2f4.7.2003, 

and issuance of letter to the applicant for recovery 

of arrear dated 29.8.12003 which is annexed as -

Annexure III of the O.A. is not in any way 

against law or in violation of the Accounts Code,i 

6) 	That in the instant case there appears 

to be two different cause of action, viz.i the 

applicant is aggrieved for asking him to vacate 

the quarter at. B.T..?.S. Coloney before 3Q6Q 

after which panel rate 0 rate fixed by N .T.? .C. 

was proposed to be 	d( 002 

till vacation August, 2003 as communicated vide 

letter dated 29.8.2003 and the applicant is 

aggrieved for recovery of arrear licence fee 

for the period I 16B to June 2002 being the 

difference amount rv recoverable from the 

K.V. ?ersonnel. 

But the petitioner..have clubbed the 

matter which twisted the clear fact to a 

clumsy one. 	 - 

p18. 



PARAWISE COMMETT : 

That with regard to statements made in 

para 4 (1) relating to particulars of orders 

it is not correct to state that by the letter 

dated 29.8.2003 it was proposed to recover the 

Market rate rather it was the difference of rent 

amotxitas fixed by the N...P.C. o  the sponsoring 

Agency. 

Sh. N. Jha was relieved from ktx this 

Vidyalayain the afternoon of 2014Q002 vide 

letter No. KVB/Transfer/2002/52 on his transfer 

to K.V. EAC Upper Shillong. As per allotment 

rules of the sponsoring agency he ws entitled 

to retain the quarter on payment of normal license 

fee for a period of two months only from the date 

of his relieve and this period he is to be charged 

as per rules. 

That with regard to statements made in 

para 2 and 3, the Respondents states that.these 

are law points and does not forward any comment. 

That with regard to statements made in 

para 4.1 and 4.2, the Respondents states that 

t1ieàe are matter of records and does riot forward 

any comments.i However, with regard to the appli 

cation for retaintion of quarter as per the 

existing rule of the sponsoring authority which 

contcL.. p/901 



is fcr two months and on 14.6.2002, he was 

avacat the quarter in any caSe boy 

300 6.2002, thereafter the penal rent will be 
1 	- 
( imposed as M.T.P .C. rate and to that extent 

the statement is denied. 

Copy of the letter dated 1406.2002 

is annexed as ANNEXURE I 

10) 	That with regard to the statements made 

in para 40 and 44 the respondent vehemently 

denies the correciiess of the statement and put 

the applicant for strictest proof thereof.! 

Further, it is to be stated that respondent 

No. 4 started commtnication with the head quarter 

seeking clarification regarding payment of ±±r 

license fee much prior of the transfer of the 

applicant and as such the action of the respondent 

can not be blamed for his any vested interest. 

Further, the letter dated 1.8.2003 

is strictly in compliance with rules and ins- 

tructions received from N.T.P .C. Badarpur; vide 

their letter dated 4.7.2003. 

Copy of the letter dated 47.42003 

is annexed herewith as ANNEXURE-II 1 

contd.. • . p/I 00 

J 
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ii) 	That with regard to the statements 

made in para 4•;5  and 4.6 it is denied and further 

stated that his representation was duly disposed 

of by the authority of K • V • 3. and the N .T .1'.C. 

as well. 

Copy of the letter dated  

19 
from Manager H.R. (E.S) B.T.P.S, 6  

and letter dated 9012;2003 and 

letter dated 12,11 42003 are annexed 

herewith as ANNEXURE III, 111-A 

and IV respectively. 

That with regard to the statement made 

in para 4.7, 408, 4•9  and 4.10 the respondent 

does not admit any thing which are not based 

on record, Further states that the representation 

were dispoed of with clear observation and 

inconfarmity with the law. 

And the law 	 to retenting 

Quarter is clear in sofar the project schools 

are concerned, as such, there is no violation 

of law and the 0.,A, is liable to be dismjssed. 

:. That with regard to the statement made 

in para 4.11 and 4.13, it is denied and stated 

contd.9.,. p/Il •i 
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that, vide letter dated 22 /11/2001 K.V.S. 
23 

(H.Q.) has not granted any pex 	ut it 

f!' is only a direction to the Assistant Commissioner 
--- 

to take up_the matter with concerned authorities.,i 

Further, the K.V. Varahashd 	is a 

defence sector Vidyalaya where as KV N .T.P .C. _______- 
Badarpur is project KV. The Rule. 12(7) of 

K.V.S. is not applicable in case of project K.V.S.. 

14) 	That with regards to grounds set forth 

it is stated that there are no valid ground to 

merit the case for any relief and states that 

xxd 	in view of the above the petition may be 

dismissed with costs, 

VERI FICAT ION/AFFIDAVIT 



AFFIDAVIT 

I, Uday Narayan Khawarey age about 44 years, son of 

Shri Jagat Narayan Khawarey, presently working as Assistant 

Commissioner, in the Regional Office of Kendriya Vidyalaya 

Sangathan, Maligaon, Guwahati, do hereby solemnly affirm and 

as follows: 

That, I am the Assistant Commissioner of the Kendriya 

Vidyalaya Sangathan, Maligaon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affidavit. 

That the statements made in this affidavit and in the 

accompanying 	application 	in 	paragraphs 
1 	. 

 
-5 A-? P , 	 are true to my 

knowledge, - 	those 	made 	in 	paragraphs 

, 16, h J6 13 being matter of records are 

true to my information derived therefrom. Annexures are true 

copies of the originals and groups urged' are as per the legal 

advice. 

And I sign this won this the 	 2-ith day of 

Identified by me 

DEPONENT 

Advocate's Clerk 
4 
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Ref.: No.: 

. •t 	that tC u oritles hayo cbri. fid that on ycur P¼tlç to anctr 	special facilitj0 	 by (tvt. c.f India tc it. 14)1y*á I o 	otenticj-  of .urtr at old st4lticfl cnn&.t be gx ant ed  to plcye 	of itiJriya Vidy aya , 	 dpur, th1 beine. 	 tsrcrlyd VlcyaL finj by k £14..., 

1 4,  r5pac cl 
only 	 tj 	turton pri 	it allvwed 'n tznf 	as  Pr.zuLe3 Q1.Ac i.u. for tw. iU.int)-, 	 S 

In. yiosv cf 	yu 	diXeCtod tc vct/ U.øndo: th q.rt 	ir ycLr PC05icr) in ny C$ø by 30 

KENDRIVA VIDYALAYA ,- 
N.T.p.C. BADARPUR 

New Delhi - 110044 

-j 	
Dated/6/2) 

1t\ RV -ik, 	/ii 
l'\rcod', Ci 	1\Tjii 

Vacation 6i' quartex at ti1& Colony 

Oo44 

:694989 

-f 

I 	(Aç) 

J 	L--.- 

'c.ur 

C 'I•iJ.iH,_ /  

'rncipl 

1: 	!, 
Ncw 

.4 
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Np.F.12-6/97.-K'.TS(Admfl.I) 
IENDRIYA VIDYALAYA SANGA 

I 

:. 	.To 

Thb Assistant Commissioner 
KendIya Vidyalaya sangathan 
Regional Office 
'DELHI 

Sub: j Payment of Licence Fee - Ciarificatiofl regarding 
S.. 

I am to refer to the Principal, Kendriya Vidyalaya 

NTPC Badarpur, New Delhi's letter No.KVS/20022003/4P 

dated 122OO2 on the subject noted above and to say that 

in accodance with the prescribed nos for opening of 

new 1endriya Vidyalayas in the campus of Public Sector 

Undettaking Institutions of Higher Learning (copy enclosed) 

and also as per Rule 21 of KVS (Allotment of Residence) 

Rules, 1998 KVS employees who are allotted staff quarters 

by the sponsorIng agencies have to abide by the rules as 

applicable to employge of the sponsoring, agencies as per the 

agred terms and considtions0 

Yours faithfully, 

(p.i.AgarwaI) 
Dy.CommissiOfler(FinarlCe) 

Cnclo: As above0 

Cop to:. 

The Principal, Kéndriya Vidyalaya, NTPC l3adarpur, 
New Delhi, w0r.t0 his letter referred to above with 
the advice to route his all correspondence through 

H •Regional office in future0 

Dy.ComiSiOfler(Fiflaflce) 
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NATIONAL THERMAL POWER CORPORATION 
BADARPUR DIVISION: NEW DELHi: 44. 

TOWNSHIP ADMINISTRATION 

Ref.No. : O4/BTPSNLttrIO 3 
	 Dated 

To 

PnpaL 
Kendriya VidyIaya,  
Badarpur, New Delhi - 44. 	 I 

SUB:- Hop±pnt recovery of KpQnneL 

This has reference to your letter on the subject mentioned above. In this context, it is pertinent 
to mention that the rocovery of HRR eJiricity and wagargS being recovered from NTPC 

employees of different cadres and different tykes of qu'arter ro mentioned below:- 

. 

SL. 	TYPES OF 	EFECTIVE 	EXE. 	SUPV. 	W/MAN REMARKS 

	

O. QUARTER 	DATEQF 	CADRE CADRE CADRE 
RECOVERY 

TYPE - C&V 	01106/98 	Rs.350/----- 

TYPE- Q&V 	01/08/99 / 	Rs.8701----- 

Type - A/I/Il 	01/06/98 	 Rs. 80/- 	Rs. 80!- 

Type -All/Il 	01/08/99 ' 	 Rs. 220/- 	Rs.1601- 

6. 	Typo B/lIt/IV 

 

011013/98 	 Rs.. 225/• 	Rs. 110/- 

6. 	Type 	 01/08/99 V 	 Rs. 570/- 	Fs. 220/- 

Accordingly recovery of K.V personnel would be made in accordance with the type of quarter 
allotted to concpmed staff. Recovery of HRR in the same type of quarter differs for 
Supervisor and Workman cadre. You pre requested to kindly decide the level of staff whether 

Uiy are covored under Workman cadcø or Suporvisury cadre. 



V  / 

VT: 

•/ 

V t .  

(2) 	
( 

cy~_/ 

mentioned below for 
penal rent chargeabl0 in re

ct

peCt of diffarent Types of quarter are 
r ready reference. EteiCitY would be charged as per actual. However, till actual electricity 

mmunicated, the same may be charged as quoted against each type of quarter. 
•arges are co  

'p0 of Qtrs. 	Revised Rent 	ElectriCitY Charges 	
Water Charges 

I 	 Rs. 	 Rs. 

ype - 	 V 	Rs. 84I- 

-1 (TC) 	Rs. 844/ -  ype 

10 
10 
14 

01 
01  
02  

ypo -Il 	 Rs. 2780/- 

-Il (TC) 	Rs. 2$OI- ype 
14 
14 

02 
02  

	

ypo- Ill 	Rs. 3794/- 

	

-IV 	Rs. 43441 - ype 
24 
36 

04 
08  

ype -v 	Rs. 6306I- 
Rs.87421- 36 08 

ype -VI 
ype -A 	 Rs.15661- 10 

14 

01 	V 

02  

'Type -B 	 Rs.32141- 

Type -c 	Rs.55081- 24 
36 

04  
08  

Type-D 	Rs.6401- 

V 	 / 

.As regards recovery of Gyser, it is stated that  the flat rate for using Gyser is Rs.09.20 p.m. for 
For using Air Conditioner the flat chargeable 

the period from 
15th Noernber to 

15th February. 

for'the period from 
15th March to 

15th July. 
rate is Rs.350i-  p.m. 

Yours faithfully1 

(T.K.SINHAAY) 
MANAGER (HR-ES) 



tjgf 	Tf 	kN N - 

1 	adarpur Thermal Power Station. 
;n 	(fti fwii) 

Ministry of Energy (Deptt. of Power) 

f41 -110044 
Badarpur, New Delhi-110044 

i4 	1T/Re1. No. 

04/BTP8rrAlLttr/02/ 

Tho Principal, 
Kendriya Vidya'Iaya, 
NTPC, Badarpur, 
New Del1hi - 44. 

SUB :-.Application of Sh. N. 
of quarter on transfer 

Sir, 

7o  G7/08/02: 

This has reference to your letter no. KVI3/2002-03/247 datod 10/07/02 forwarding 
therewith an application of Sh. N.Jha, P.E.T of KV, BTPS for retention of Qtr.No. 06A,. 

'U 	Type - IV, BTPS T/Ship for indefinite eriod. consequent upon his transfer from KV, 

U 	BTPS to KB, Upper Shitlon . 

111AS you aware that rules and regulations are applicable to KV staff as per NTPC rules. 
IINTPC rules provide retention for 	ntLs or up to tho end of the current academió 

, 	 Jf sossionof school going children on transfer cases.. No further retention is permissible 
/ even if a single employee figures in the waiting list for that particular type of quarter and 

also the employee concerned is allowed only bachelor accommodation at the new place 
of postig. 

In these circumstances, Ruldopp4tallQ.wj 
for granting permission for retention of quarter in respect of Sh Jha 

\:. 	 . 	

. 

(T.KN RAY) 
MANAGER(HR-ES) 

' 

?\ \ 

;1 	Tn f. . 	 3j49. IIT 

c1er The Management of National Thermal Power Corpn. Ltd.- A Govt. of India Enterprise) 

TIüx :031.75435 ui/Grams : 	 a1fl.3I1. BITIPI 'i1/Fax :011-6947160 

9i1i:/PhotOS : (3043104, 6940110, 3942453, 6940413 

.................................. 



i1 IA VALA1 A 11' C BADAI)UR 	 AN U ,  W DELHI 110044 	PH 26949189IX '~E' 
  

f
I \ 1 KVI3/2003 J d 9 12 2003 Ditc

-  

: It t\ I i 

• 	 iC\Va;j. 

Suhjct Fm u ding of apphation in RspeL t of Sh N Jh4 1 PL I ,K\ Nhu, 

I 

 

alil to ieIi to ictier No. F.575/Fbw2o3/K\lr s(j)1yJ1v7l6 dated 1311.2003 (copy enclosed) on the subject alongwith the copy of letter of Sh.N.Jha,PET • j. 	and forwarding letter of Piincipal,K.V. Nehu,Shiflong with request to kindly   give 
fo 

 	your comments   on   the   representation   of   Sh.   N.Jha   PET   for • 

i   fui   thur ncessaiy action. 

	

It is also .  informed that an amount of Rs. l605 in i'o Sh. Jha,on account of 	• recOVery of penal inIeicsl has been reeiVe(I IFon PrineipaI,K,V, NehuShiIIong 

• 	cfts Iaitli1ujIv 

• 	( 	l(A[JlAi1 ) 	 • 	

• 

c;;kvk/ 1  

Limel: •.\ 	 CO)y ol Audit objeetio. 

0 	

• 

• 	 .• 	

•0 
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AM N 	(V 

( 

k I:ND P I\'.\ VI1)\.1 ..\\.\ NIP(' ILD;\IflI IR  
NEW DEli lI-i 100-1.1 

CqFo 
	

•FA. \\.._ •)(] 

ticlpl 
11\. NI;l I1. 

Iii11ong- 793022 

til,:- Recovery of I lou'e Rent at marhet raiL'. 	- 

Please find eicliisd lie,cv itli the 1)1) 	51.9771 dated 3 .10.2003 Sent 1w you 

tivi;ds the lieensc ke for tiw lini;-e hen), ,  tetincd by 	h. N. .Jha 	P.E.F t N I I'C 
Lidiipui. \ ' it aie 	.i,'teIel to _kei 	 ic:. at .Ih:rais 	vhih has been 

- 	 e'millitillic.Mcd side ow I IL i t.iilkr. 

Ni ttds 11 ie' 	ci.iI 	Of 	.111a ply!. may please he iIlI)In)(L that his NJ 

	

f) if - •' ' 	/\ 	V 1-CkitleNt  CBiI1nt IC •)L...Clc.(I to as per the provision of Accounts C 'ode since the house 
.. 	 . 

	

' 	7y)Q ,- 	occiopteol 1v hin t'n'c to !'. I I'( C I'iojcct oithontics) and lmt.Lo  F\'S_ 	Uut. 
- 

I he IeItci he has leleERd to iaidioi" lCteI))jo of ( , oi Oh. Oh )otilip 
1)101 loot to' 	'lojeel 	ic.o'ioiio't.o;iioo. 

app .  I iii the ca':e as it i a tequet to be 11\cn up '\Ith iii: 

	

- 	. 	 • ,-. 	.-.. 	... 	,'- 

	

l;o(I 1101 the i•i  hhlI)l),letaohotlocIo)uI,c 	- 

1i Wki NO r 

LI ti 

I., 

JV 	IV 	 dr naitet iatc be cloarkcd. (cuIes 

It js: liwiclore ieqitcsted that appropi iatc rent be dedtcied iron) his salatv as 
iules. You aie also IeIfo0LI..( not to 'eItI ftL dllc(;I)SclCe. MI. .111a eaniwl be allowed 
to avoid dcduct;on on thc basis oh his lepresentatton. 	. 	. 

ThaiiHn \OII 	 - 

i 'loUts 1affltluollv 	 - 

(R.Z (;\tl. Ai''1)  

I'IflNCI1;\1, 

1. 
	

\ •b. 	5) 	I1 	•- '° 

( 


